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. (8). A statement (Hindi and English
versions) showing reasons for delay
in laying the above Notification.
[Placed in Library. See No. LT-
11088/78].

*(8) Hindi version of the statement
showing reasons for delay in laying
the Bombay Tenancy and Agricul.
tural Lands (Gujarat First Amend-
ment) Rules, 1976 published in Noti-

fication No. GHM/78/75/M/TNC/
1075/134879-J in Gujarat Govern-
ment Gazette dated the 25th March,
1978. [Placeq in Library, See No.
LT-11087/78].

*(7) Hind: version of the Explana-
tory Note about they Bombay Tenancy
and Agricultural Lands (Gujaratl
First Amendment) Rules, 1976.
[Placed in Library. See No. LT-
11088/76].

(8) A stalement (Hindi version) ex-
plaining the reasons for not laying
the ‘Hindi version of the Bombay
Tenancy and Acgricultural Lands
Gujarat (First Amendment) Rules,
1976, [Placed in Library. See No.
LT-11089/76].

(8) A copy each of the following
President’s Acts (Hindi and English
versions) under sub-section (3) of
section 3 of the Tamil Nadu Legis-
lature (Delezation of Powers) Act,
1876: —

(i) The Tamil Nadu Indebted
Agriculturists (Temporary
Relief) Act, 1976 (Presi-
dent's Act, No. 15 of 1976)
published in Gazette of India
dated the 17th April, 1976.

(ii) The Tamil Nadu Indcbted
Persons (Temporary Relief)
Act, 1976 (President’y Act
No. 18 of 1976) publi-hed in
Gazette of India gated the
17th April, 1976.

(iii) The Tamil Nadu Indebled
Agriculturists and Indebted
Persons (Specia] Provisiens)
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Act, 1078 (President’s Act
No. 17 of 1976) published in
Gazette of India dated the
17th April, 1876. [Placed in
Library. See No. LT-11080/
761.

(10) A corrigendum (Hindi and
English versions) to the Annual
Report of the Indian Council of
Agricultural Research, for the year
1873-74. [Placed in Library. See
No. LT-11091/76].

CENTRAL WaREHOUSING CORPORATION
(2np Ampr.) RuLes, 1976, Foon Cor-
PORATIONS (AMDT.) RuLres, 1876, Rice-
MiLuNG INDUSTRY (REGULATION &
LicensiNG) AMpr. RULEs, 1976 aND
NoTIFICATIONS

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI ANNASAHEB
P. SHINDE): 1 beg to lay on the
Table—

(1) A copy of the Central Ware-
housing Corporation (Second Am-
endment) Rules, 18976 (Hindi and
English versions) published in
Notification No. G S.R. 449(E) in
Gazette of India dated the 13th July,
1976, under sub-section (3) of
section 41 of the Warehousing Cor-
porations Act, 18962. [Placed in
Library. See No. LT-11092/76}.

(2) A copy of Notification No.
G.OMs. No. 4 (Hind; and English
versions) published in Tamil Nadu
Government Gazette dated the 4th
February, 1876 meking certain
amendment to the Tami] Nadu
Warehousing Rules, 1853 under sub~
section (4) of section 27 of the
Tamil Nadu Warehouses Act, 1951
read with clause (c) (iv) of the
Proclamation dated the 81st Janu-
ary, 1976, issued by the President
in relation to the State of Tamil
Nadu. [Placed in Library See No
LT-11093/761.

(3) A copy of the Food Corpora-
tions (Amendment) Rules, 1978
(Hindi and English versions) pub-

—

*English versions were laig on 21.5-76.
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lished in Notification Na. G.B.R.
481(B), in Gazette of India dated
the 30th July, 1976, under sub-sec-
tion (3) of section 44 of the Food
Corporationg Act, 1964. [Placed in
Library. See No. LT-11004/76).

(4) A copy each of the following
Notifications (Hindi and English
versions) under sub-section (8) of
section 3 of the Essentiml Commo-
dities Act, 1955:—

(i) The Rice (Southern Zone)
Movement Control (Amend-
ment) Order, 1976, published
in Notification No. G.SR.
P44, in Gazette of India dated
the 28th June, 1976,

(ii) The Southern States (Regula-
tion of Export of Rice) (Am-
endment) Order, 1978, pub-
lished in Notification No.
G.S.R. 945, in Gazette of India
dated the 26th June, 1976,

(iii) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Amendment Order,
1978, published in Notifica-
tion No. G.S R. 9846, in Gazette
of India dated the 26th June,
1978,

(iv) The Gujarat and Dadra and
Nagar Havel; Rice (Export)
and Paddy (Movement Con-
trol) Amendment Order,
1976, published in Notification
No. G S. R, 987 in Gazelle of
Indy dated the 8rd July,
1076,

(v) The Delhi Roller Milly Wheat
Products (Ex-mill and Re-
tail) Price Control (Amend-
ment) Order, 1976, published
in Notification No G.S.R. 456
(E) in Gazeite of India dated
the 15th July, 1876

(vi) The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Second Amendment
Order, 1976 published in Noti-
fication No G.S.R. 480(E) in
Gazette of India dated the
26th July, 1976,
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(vil) G.SR. 1158 published in
Gapette of India gated the
31st July, 1978 rescinding
certain Orderg specified in the
Schedule. [Placed in Labrary.
See No. LT-110956/76.]

(5) A copy of the Rice-Milling
Industry (Regulation and Licensing)
Amendment Rules, 1976 (Hindi and
English versions) published in Noti-
fication No. G.SR. 490(E) in
Gazette of India dated the 28th
July, 1978, under sub-section (4) of
section 22 of the Rice-Milling
Industry (Regulation) Act, 1958.
[Placed in Library. See No. LT-
11086/76].

NorirrcaTiONs UNDER EssENTIAL COM-

wmoDITIES AcT, 1955 AND ANNUAL Re-

PORTS OF HARYANA AND Tamimu Naov

Agro-INpusTriEs CORPORATIONS FOR
1974-75

THE DEPUTY MINISTER IN THE
MINISTRY OF AGRICULTURE AND
IRRIGATION (SHRI PRABHUDAS
PATEL): 1 beg to lay on the
Table—

(1) A copy each of the foliowing
Notifications (Hind; and English
versions) under gub-section (8) of
section 3 of the Essential Commo-
dities Act, 1955:—

(i} The Fertiliser (Control)
Fourth Amendment Order,
1876, published in Notification
No. G S.R. 345(E) in Gazette
of India dated the 18th May,
1976.

(ii) The Fertiliser (Movement
Control) Third Amendment
Order, 1976, published in Noti.
fication No GSR 348(E), in
Gazette lof India dated the
20th May, 1976.

(iii) The Fertiliser (Control}
Fifth Amendment Order, 1978,
published in Notification No.
G.SR. 308(B), in Gazette
of India dated the 16th June,
1976, together with corrigen-



